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LOK SABHA

Tuesday, 5th April, 1955

The Lok Sahha met at Elven of the 
Clock.

[M r .  S p e a k e r  in the Choir]

QUESTIONS AN P AI^SWERS 

(See Part I)

12  N o o n .

PAPERS LAID ON THE TAIiLE

N cfnFICATIO N  ETC., UNDER T a RIFT
C o m m is s io n  A ct

The Deputy Minister of Home 
Affairs (Shri Datar): I beg to lay on
the Table a copy of each of the follow­
ing papers, under sub-section (2) of 
section 16 of the Tariff Commission 
Act 1951:

(1) Ministry of Commerce and In­
dustry Notification No, 21 (3)-T.B./ 
54, dated the 24th March, 1955; and

(2) Ministry of Conmierce and In­
dustry letter No. TC/ID/E/88 comp/ 
53/HTI, dated the 2nd March, 1955. 
\Placed in Library. See No. S-110/
551

BUSINESS OF THE HOUSE

Mr. Speaker: I have to inform the
House that the Business Advisory
50 L.S.D ~ 1
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Committee met on the 4th April 1955 
and agreed to the allocation of time 
in regard to Government Legislative 
business as mentioned below:—

1. The Constitution (Fourth Amend­
ment) Bill, as reported by the Joint 
Committee.— 10 hours in all. (6 hours 
for General Discussion, 3 hours for 
Clause by Clause considfflration and 1 
hour for Third Reading.)

2. The Sea Customs (Amendment) 
Bill.— 2 hours, (excluding the time 
already taken).

3. The Finance Commission (Miscel­
laneous Provisions) Amendment Bill, 
as passed by the Rajya Sabha.—  ̂ hr.

In order to find time for the impor­
tant Government legislative and other 
business to be taken up during the 
current session  ̂ the Committee recom­
mend that the House should also sit 
on the following days, namely;

Saturday, the 23rd April, 1955;

Saturday, the 30th April, 1955;

Monday, the 2nd May, 1955;

Tuesday, the 3rd May, 1955; and

Wednesday, the 4th May  ̂ 1955.

There will be no question hour on 
these days.

I shall now ask the Mimster of Pai- 
liamentary Affairs to move a Jlormal 
motion for the approval of this report 
by the House.
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The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinlia):
I beg to move:

“That this House agrees wit^ 
the allocation of time proposed 
by the Business Advisory Com­
mittee in regard to the Govern­
ment legislative business as an­
nounced by the Speaker today.”

Mr. Speaker: The question is:

“That this House agrees with 
the allocation of tmie proposed by 
the Business Advisory Committee 
in regard to the Government legis­
lative business as announced by 
me today.”

The Motion was adopted.

Mr, Speaker: So, this becomes the
Allocation of Time Order of the House.

Shri Jangde (Bilaspur— Reserved—  
Sch. Castes): 1 want to know about 
the Untouchability Offences Bill. You 
had allotted 8 hours for this Bill. I 
want to know whether it is coming 
or not.

Shri Satya Narayan Sinha: We are
thinking of bringing it before the 
House before we disperse.

M r . S p e a k e r ;  The allotment has 
been made. I believe » hours have 
already been allotted by the Business 
Advisory Conmiittee.

’ DEMANDS FOR GRANTS FOR
1955-56

D e m a n d s  he: M in ist r y  of P roduction

Mr. Speaker: The House will now 
take up the Demands in respect of 
the Ministry of Production and I shall 
call upon the hon. Minister to reply;

The Minister o f  Production (Shri 
K. C. Reddy): In the course of the 
debate on the Demands for Grants of 
this Ministry yesterday several good 
things have been said about the work­
ing of this Ministry during the last 
year by many speakefs. I am grate­
ful for the appreciative references

made by them and I would like to 
assure them that what they have said 
will act as a spur and an incentive 
for further dynamic efforts in so far 
as the work of this Ministry in the 
future is concerned. I am also con­
scious of the fact that some Members 
made certain adverse remarks on the 
working of this Ministry while even 
they had some good words to say 
about certain aspects of the worl^ng 
of this Ministry. I am gratefi^  ̂ to 
them also.

I would like, right at the outset, to 
assure the House that no complacency 
or any such feeling whatsoever will 
overtake this Ministry in the dis­
charge of its duties. I think it was my 
hon. friend Shri H. N. Mukerjee who 
said that this Ministry was putting on 
an armoury of complacency in so far 
as its work was concerned and that 
every syllable of the report of the 
Ministry indicated that. I would like 
to assure him particularly that the 
Ministry is fully conscious of its 
responsibilities and the Ministry will 
not rest content with what has been 
achieved, but will always be on the 
look-out for new ventures and for the 
performance of new duties in f spirit 
of enthusiasm and vigour.

[ P a n d i t  T h a k u r  D a s  B h a r g a v a  in 
the Chair ]

In so far as the work of this Minis­
try is concerned, there fire certain 
ideas in the minds of the hon. Mem­
bers which I would like to remove. 
It is assumed, for example, that all 
the public sector industries, whether 
existing ones or new ones, come 
under the exclusive scope of this 
Ministry. That is not the correct 
position. So far as the existing State 
undertakings are concerned, it will 
be noticed that several other Minis­
tries are in charge of several State 
imdertakings. I will give only a few 
instances. The Ordnance industries. 
The Hindustan Aircraft factory, and 
the Electronic Factory which is 
now being set up are under the 
control of the Ministry of

♦ Moved with the recommendation of the P/esident.




